af Judlcature at Allashabad and has ﬁm

under section 29 of the Adninistra’tive I‘ril__'_'_;__.
Act no.XIII of 1985. The. petltleﬂer has nayg;j
the quashing of the order retiring him frm service
w.e,f. 30.6.1983.

2, The admitted facts of the case are that :
the applicant started his service as Mail peon mﬂﬁ
the Post Master,Dehradun w.e.f. 1.4,1945. After
passing the High Scheool Examination in the year 19!
ne was appointed as a Clerk. The date of hirﬁh hgee
rewmrded in his service bock being 20.6. 1925, tiuz
applicant made representation regjarding the lnﬁﬁﬁrf_’,'.;’
date of birth requesting for it being carrected as
4.7,1930 as indicated in his Matrlculatim t‘iartifi

__Thereprzsen'tatian of  the petitioner was rejected

S %“B&rea‘tm‘ ‘U.P. Postal Services by his. ﬂd"

da‘hﬂl 28.7:1959 and subsequent repr uaemﬁ&'&i ons

ﬁku Mitiﬂmr alan did not change tﬂt ES,




-.servi-ce book of the petltlmmnji;uly s____

patinm as mi&olm bﬁj_j‘]:‘l_‘ the
gpphﬁarﬂ, d:'éted 7.%31?68. Thﬁs
t&n-g&jaciiun af tha—claiu_af ﬁﬁa

LR |,'
u-‘.!- x

-

,Pustal Serwi&es in t_he yaaf 19@ Kﬁ ar
:}plnzc:rn that the~ “entry of the date @E_'

1951 s.l.x years after jm.n::.ng the serv:me a:s_s |
Maif_[“ﬁeon under the ‘respondents. No reliance umm

be placed on’ the date ﬂ'f birth mentioned in this
Hatriculation Certificate which was acqu.}.rad

subsequently. o : | _

- t';__‘

4.  For the reasans mentioned above, the petikiﬁig
is dismissed without any order as to castss;
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